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Saklain Kawos Vs. Hamnah Jan  

 

PRINCIPAL DISTRICT COURT SRINAGAR (J&K) 

********** 

JO Code: JK00026 

CNR : JKSG 

__________________________________________________________

_________ 

Guardian Petition No: _____________/2020 

D.o.I:   23.07.2020       D.o.O: 23.07.2020 
 

In the case of: 

Saklain Kawos Age 35 Years S/O Mr. Rashid Ahmad Kawos R/O 

Sanat Nagar Goripora, Rawalpora Srinagar. 

Cell No. 9419021880 WhatsApp No. 9419021880. 

(Petitioner) 

Through: Advocate Sajad Ahmad Mir  

Versus 

Hamnah Jan W/O Saklain Kawos D/O Mohammad Shahid 

Haqani R/O Sanat Nagar Goripora, Rawalpora, at present Zakura 

Srinagar.  WhatsApp No. 8825075971.  

(Respondent) 

Through: Nemo 

_________________________________________________________ 

In the matter of: 

Petition under Guardian and Wards Act, for custody of 

Adha Fatima  Kawos Age 13 months  Approx D/O Saklain 

Kawos R/O Sanat Nagar Goripora, Rawalpora Srinagar. 

__________________________________________________________ 

CORAM:  Abdul Rashid Malik  

__________________________________________________________   

      O R D E R   

Through Video Conferencing 
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1. The instant Petition under Guardian and Wards Act, seeking 

custody of Adha Fatima Kawos Age 13 months Approx D/O 

Saklain Kawos Resident of  Sanat Nagar Goripora, Rawalpora 

Srinagar has been filed by the petitioner today through virtual 

mode. The petitioner in his petition has sought the following 

relief; 

“That the custody of the minor Adha Fatima Kawos  Age 

13 months approximately D/O Saklan Kawos  R/O Sanant 

Nagar Goripora Rawalpora Srinagar may kindly be  given 

to the petitioner” 

2. Let the petition be numbered and registered. Learned Counsel for 

the petitioner is directed to submit the original documents as and 

when the lockdown is over. 

3. Heard and Considered.  

4. Alongside the main petition, petitioner has also filed an 

application seeking ad-interim relief and relied upon contents of 

the main petition in support of this application. The application is 

supported by an affidavit.  

5. Issue notice to other side in the main petition as well as in the 

application for ad-interim relief for filing of objections. The 

notice be accompanied by copy of petition, ad-interim 

application, affidavit and other documents annexed with the 

petition. The counsel for the petitioner shall serve copy of the 

order along with copy of the petition upon the respondent through 
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virtual mode on WhatsApp no 8825075971 as given by the 

petitioner in the cause title and shall also file service affidavit in 

this regard along with proof of service on next date . 

6. The counsel shall file the hard copies of the pleadings along with 

requisite court fee and stamp duty immediately after courts 

resume physical hearings. The respondent is free to file objections 

to the application through virtual mode on email ID srinagar-

dc@jk.gov.in, and the hard copies whereof shall be filed 

immediately after the Courts resume physical hearings at District 

Court Complex, Srinagar. For free and competent legal services, 

parties are free to contact Secretary, District Legal Services 

Authority, Srinagar on cell number 9419167570 and email ID 

adnansayeed2512@gmail.com and for any assistance in the 

guardian section, contact 9797064506. 

Put up on 10-08-2020 for filing of objections as directed in 

the mode and manner as directed hereinabove. Copy shall be 

forwarded to the Counsel for the petitioner for compliance and 

also for filing of service affidavit.  

 

 

                    (Abdul Rashid Malik) 

                Principal District Judge, 

          Srinagar 

23.07.2020 

(Yousf) 
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